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The Hon’ble Mr., « cpryagava, ADMINISTRATIVE MEMBER
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1. Whether Reporters of local papers may be all

2. To be referred to the Reporter or not ?

3. Whether thezir I)iordships wish to ses the fair ¢

4, Whether it needfs to be circulated to other Bg
1 .

(G.C.SRIVASTAVA)
Administrative Merber

DECISION

Petitioner |

Advocate for the Petitioper (s)

| Respondent

__Advocate for the Respondent (s)

owed to sec the Judgement ?

ropy of the Judgement ?

nches of the Tribunal ?
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‘Prem Kumari

i Dated of
i

oA No.140/2oo§
éolanki w/o Shri S.S.

BUNAL, JAIPUR BENCH,

order: Ve ) 0.7j,fljj>

$olanki, aged about 54

y Mandi,.Dadwara., Kota:

years r/o Hc@se No. 1010, Bheemgan
presently po%ted as Asstt. Teacher) Rly. Primary Schcol
Werkeshop: Kct%.
3 .. Applicant
% Versus
1. Uni%n cf 1India through| the .General Manager.

Wwestern Railway Churchgate,

Mumbai.

nager.

2. ‘The{Divisional Railway M Western Railway.
Kct% DiVision, Kota.
3. SeAior pivisional perscnnel Officer, Ex-Of ficial
]
Pr%sident, Railway School, Kota Divisiony Kota.
%v .. Respondents
}

Mr. P.V.Call

Mr. S.P.Sharma

i

a - counsel for the applicant.

- counsel for the respondents.

CORAM:
HCN'BLE MR. JUSTICE G.L.GUPTA, VICE CHAIRMAN
H&N'BLE MR. G.C.SRIVASTAVA, ADMINISTRATIVE MEMBER
o ORDER
bPer Hon'bl% Mr. Justice G.L.Gupta.

t
Tbe crder of transfer

i
'
L .

under challenge 1

nnn.Al dated 12.1.2003 1

.
15

n the instant OA.

are thesew4/ The

_2. The shért facts of the case

applicanti entered in sérvice las Sﬁbstitute Teacher on

22.8.79. %She was grantéd tempcrary status w.e.f. 20th
she was not regulérised, she filed

November, 1979. When

civil sui which was transferre

e

S

e

registered @ TA No. .2184/86.

e
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d to this Tribunal and was

The same-was disposed of

/,



s 2

vide -order dﬁted 29.7.é3. éhe alseo filed OA No. 264/94
which was diséosed of vide order dated 27.1.2000. Purcsuant
to the direcéions giGen'in the =aid OB, the services of
the applicant were regularised and the date of her regular

_ appcintment %as shown as 14.7.20004 .In the seniority list

of the reguliar teachers, she was assigned seniority at

S1.No.48. .Shey being Jjunior most | teacher, Wwas deciared

e
surplus vid% order 4date6 1.5.02 (Ann.A9).- She made
repreéentatién agéinst. the =aid order _but “when Her
reprééentati%n wae rejected, she |filed OA No.31/2003 cn
20th Januar%h 2003. In'the weantime,.thg_applicant was
crdered to be transferred frem [Kota toO. sham Garh vide

order Ann.Al. Hence this OA.

3. The rain grounds taken in the instant OA are thet
the applicant'has been trapsferred to undo the effect of

the interi% order passed in OA No. - 31/2003 and that the

applicant. being senior, could not pbe declared surplus:

4. the counter, the respondents have come out

!
S M

& with the case that when the earlier OA No.31/2003 was
filed, the aéplicaht was aware of the order dated

13.1.2003-impugned in the instant OA and she obtained the

Ur

interim ornder by concealing this order. It is estated that

the applicant being juniormogt teacher Wwas declared

|

surplus a?d has been rightly transferred frcm Kota.
5. We have heard the learhed counsel for the parties
! _

Fd the meterial placed| on record.

5.1 ‘Today by a separate .order, the OA No.31/2003

and perus

filed byithe applicant has been gismissed. The effect of

the orde% je that the case of | the applicant that she was
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~to be correctly shown. Therefore,

: 3

senior to various teachers® has nd

applicant's position in the seniorif
available to the applicant that she
surplus and shg could not be transfe

5.2 As to the ground that the t

t been accebted. The
ty list has been found
this ground is not
cculd not be declared
rred from Kota.

ransfer order has been

issued to undo the effect of. the interim order, it may be

stated that the transfer

13.1.2003 wheréas the interim order

passed on 29.1.2003. It is, therefore,

order Ann.Al

was issued c¢n
lin OA No. 31/2003 was

futile to ccntend

that the order. Ann.Al has been issued to undo the éffect

of the interim direction dated 29.1.
5.3
the order Ann.Al

obtained the interim order.

6. In our cpinion, theé grounds

OA are nct available to the applicant

liable to be dismissed.
7. -+ Cecnsequently, the OA is di

asgs to coste.

CZLE%wE%&ﬁ;;

(G.C.SRIVASTAVA)

Administrative Member

03.

As a matter of fact, the applicant had concealed

when she filed the O0& No0.31/2003 and

taken in the instant

and this OA is

emissed with no order

G.L.GUPTA)

Vice Chairman




